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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

{j) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I:Lt/f?)a,)j/~ed: /~/!!/:JtJ2f~ 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Aafreen Kharadi 
D/0 G M Kharadi 
RIO Rakh Chee, Anchidora, Rehmat Abad, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-;. 
(Mohamntaa Yasin Beig 

No: L;?-l;Lt J~4r/12f/Lfbated: 
Registrar (Adt 

1~/11) >tJ)?' 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Anantnag. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

· President, District Bar Association Anantnag. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Aafreen Kharadi, Advocate 

. ..... for information and necessary acti~. ~~ 

Registrar (A~~\ 



l 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J.J-_) u /f ~J/Aoated: I 6/11/ ~ 'Y/ 

It is hereby notifiedlthat vide High Court Order Dated 09.11.2021 

Mr. Aaqib Fayaz 
S/0 Fayaz Ahmad Ganie 
RIO Okey, Ganie Mohalla, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from ~he date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-669/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Principal District and Sessions Judge, Kulgam. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib Fayaz, Advocate 

l!J 

...... for information and necessary acti:, . ~~ 

Registrar (Ad;.)'t7J'. t 
~~~' 



-,~- = ~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (:J)f 8£~()21/fl~Dated: lt-ll-2-t>1t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Abid Hussain Shah 
S/0 Asmat Hussain Shah 
RIO Doulat Abad Nowpora, Khanyar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ • " ./" .o-t' ~ 
(MohamiTla.d Yasin B~ 

No:4-1Y f!!--6 1/129/L;-foated: 

Registrar (Adm.) d). '•' 
lb -L/~2£>2:1 1\v,; ~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Srinagar. 
5. CPC e-dourts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge . Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abid Hussain Shah, Advocate 

(}) 

...... for information and necessary action. ~ .. 

r)• I ~
...-tt_;)....' 

Registrar (Adm.) ~ \•' 



@ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /l.~'-- 0~ ~O)-J~1Dated: /6- If- lo)_\ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Akanksha Sharma 
D/0 Sh. Vijay Kumar Sudan 
RIO H.No.96, Ward No.17, Shanker Nagar, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a .period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~ (}J' . h 

No:41:Lt62~69/d?G{&r Dated: 

'6ha Yasin Be~tg )_J 1,\ 
(M . trar (Adm.) ~ :\ Regts · 

/r{~ 11-Mk-1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Akanksha Sharma, Advocate 

...... for information and necessary action. ~ r 

1"/ . (X ' w.. Registrar {A~~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {2)3 &/ :7._o)_r .Jf?q Dated: /6- {/- ,2 ok-f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Aasima Ashraf 
D/0 Mohmad Ashraf Sheikh 
RIO Shangran, Dooru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

C9 

~-V~~ 
(Mohammad Yasi~B. i~h) 

Registr r (Ad \ 
No:411J69-U/f20}.6foated: /t~ 0· 2-obl C ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. · CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aasima Ashraf, Advocate 

...... for information and necessary action. 

~-~~~ 
RegisWjt.~~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /2)'f tJ,l i4kr/(2qDated: /6 ~ I!.- 2-o 2-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Akeela Akram 
D/0 Mohamad Akaram Mir 
RIO Janbazpora Bla, Mir Mohalla, District Baramulla 
AlP Near Jehlum Stadium Janbazpora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67312021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~
. 

~ r~· ()J':. 
(Moha asin Eaeigh) 

Registrar (Ad93) f: 
. 'hv- Y"\' 

No: &14fl.-ft3/R.o/t:7fJated: /6 ~ II-2-o2d 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Akeela Akram, Advocate 

(§) 

...... for information and necessary action. k ~ 
OV'. V""' .- l--'' /}. . \t-'' 

Regi r ( d~) t 
. l'vV ~'\'' 



~--------=-· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f?-ff~:>o~/Lf Dated: /6 /J; / )/):>j 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Aadil Ayoub Bhat 
S/0 Mohd Ayoub Bhat 
RIO Zirpara, Dar Mohalla, Bijbehara, Dsitrict Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Lf7-C!61t;4fl2;,/t.tJ Dated: 
I 

Copy forwarded to the: -

r-7-~~ 
(Mohammad Ya~i Beigh) 

Regisfrar (A l 
t~;,/f;! )-a~)· v c~ 

1. Principal District and Sessions Judge, Anantnag. 

~-----=::::::::: 

@ 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of /­

Government Gazette. 
4. · President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. Jncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aadil Ayoub Bhat, Advocate 

...... for information and necessary action. ~ , 

(}!'~)/~ 
~· 

Regis~~\ I\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

No: /:J-r6 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Alisha Bhagat 
D/0 Sh. Bansi Lal Bhagat 
RIO Arnia W.No.04, H.No.-06, Mandir Chowk, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-675/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~¥ 
(Mohammad Yasin Beigh) 

Registrar (A~~)\ 

No:~'!flfCJ!--1?;/I?f/C/) Dated: liJ/11 /~ ')1 . \v _}\g 
11 

I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Alisha Bhagat, Advocate 

@ 

...... for information and necessary action. 

;-,·~~~ 
Registrar (Ad~) \, 

y '§Jt~\' 
........... 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I :J-S;z o5J '-l>'t/~ted: t ~ /II/ .h? )-/ · 
I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Akhtar Hussain 
S/0 Wahid Hussain Shah 
RIO Narwara Danger Pora, Eidgah, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: lt1lf~&-sar)4/~1t:d: _...:...., _. ;...__· __ _ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akhtar Hussain, Advocate 

rY 

...... for information and necessary action. 

r>-~~ 
Registrar ~~,l t-IJ 

q; Yt~\'' 



~~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH @ 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .J~S(l 6 f j,ol,.Jf-~ated: }b -ll--2-o )_J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Arundeep Singh Kotral 
S/0 Sudershan Singh 
RIO Basnote, Moungri, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-677/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~ ,..-, • ()V'. vJ".. . 

(Mohammad y . I :: .. -\\~ Y1 
Regisp;ar {:;;),Btgh) 

No: Y IS o6 -I'll fl_~ /~p Dated: 16..-ll-'lo2-l 'V _p.l)\'' 
Copy forwarded to the: -

1. Principal District and Sessions Judge,Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arundeep Singh Kotral, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar (A~'J.)I, 

V§t'\' 
...- - _..:,____ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
(l ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:L_TJ (9 rJj~o21)12.9 Dated: /6- !/.- 2-o l--1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Anubhav Sudan 
S/0 Barish Chander 
RIO Maralia, Ward No.-7, Miran Sahib, R.S.Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-678/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

,-,- '\ _........--.~ 
~•g 

Registr~r {Ad91'.) \ 

¥~''' No: 41-r fl .. f8/RG/Lp Dated: /6-.- II~ 2-o)J ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anubhav Sudan, Advocate 

...... for information and necessary action. ~ , 

~- ~ 
Registr Adlfa.)\ 

9v ~·\ 



·a: 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

~· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /16o 6/ Aal-r Jeq Dated: /t ...- If~ 2o.l-t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Amit Sharma 
S/0 Naryan Dutt Sharma 
RIO Hanjana Thakra, Nowshera, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-679/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
'""'-{) an Advocate is ordered there before. 

@ 

~-V*~ 
(Mohammad Yasin Beigh) 

No: 41-fl ~-Z£/f?~/Lp Dated: 

Regisa; {~""f}, 
/6 -c- II~ 2-CJJ-/ Jt'i'\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President ,District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Sharma, Advocate 

...... for information and necessary action. ~ J. ~ 
F7 ~ . ~-1fii-·vr 
Regis. ar (~!n·>r 

en/~\' 



CJ -~~----~ ---~_-,-

f-P HIGH COURT OF JAMMU & KASHMIR AND LADAKH (EiJ 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /26f.O/')_o2J/f0 Dated: f6- f!~ .10 lJ 

' 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Aamir Fayaz 
S/0 Fayaz Ahmed 
RIO Peth Lalad Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r1"~~~ 
(Mohammad)t Ysi Beigh) 

Registrar (A· mf) 

No: 41=£2-6-:J~jgsjLpoated: /6 ~II-- 2-DLJ 
rJy \" 

Copy forwarded to the: - _ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, .Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aamir Fayaz, Advocate 

...... for information and necessary action. 

,.-,· '~~w~ 
Registrar (A .~ fb w .!]/((.\ \\ . 

,J 
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. HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /).6)_ (!) :/; 1ou/d?f1Dated: I h..-// .-lo 2-f 

· It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Aaliya Wani 
D/0 Atta Mohd Wani 
RIO Wagoora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-681/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

-~:~ 

® 

_.--,. \ -()\/'~ 
(Moham~i~B ig~) 

Registrar (Adm.} ~\'' 

No: 4 1J33-3 ~ /f?G//;f Dated: / fl- I 1- )_ o )_ I cy t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aaliya Wani, Advocate 

...... for information and necessary action. 

~-lL.~ 
Regiszy (A\~~ 



;p~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /26.3 tJ;[fJoU/121 Dated: 16--- )/c- lol-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Afreena Gani 
D/0 Ab Gani Rather 
RIO Rambair Grab, Rather Mohalla, Central Shalteng, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r~·~~ 
(Mohammad Yas~nm,ifh) 

Registra~fo \'' 
No: 4?f4o--46}R.0)t;foated: / b- II- 2tJ2 t s 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Afreena Gani, Advocate 

...... for information and necessary action. 

,_,.~M%1 
Regis~~\;~\b" 



·~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I:J 6 ~ ~:t 2 o2-1 ,kzcz Dated: l6 ~ U .- )LJ 2J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Abid Ali Wani 
S/0 Ali Mohd Wani 
RIO Bidder Hayatpora, Harkar Mohalla, Kokernag, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-683/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before . 

(19 

No: 41-Slf?- 5'3/Rq}0fDated: 

.-.-~~_;,.. -u-Y1 
Regisb<4/Ad ) Ill 

I 6 .. II-J-o2-t tC \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abid Ali Wani, Advocate 

...... for information and necessary action. 

r~-~~~ 
Registr cjil 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
-~7 ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1J-6:_r ef it>:u [f(Uz Dated: / h ~II.- k-o)__! 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Anisa Farooq 
D/0 Farooq Ahmad Taploo 
RIO Teng Pora Zoonimar, Dr. Ali Jan Road, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(@ 

r"l . \. ___....-1 ON'~ 

No: L(1SS4--6 6/1<.4/ L:poated: 
I I 

naaYast~n eigh) 
Registr~Ad ) 

!6-//c .2,Q2l .c:l" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Sri nagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

- information and also keeping record of the same. 
7. Ms. Anisa Farooq, Advocate 

...... for information and necessary action. 

rl" ~00~ 
Regis~(~~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
~ ATJAMMU 

· (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ,1166 ~J2o2r./Wt Dated: /6- ff_ 2 o >-I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Adil Rashid 
S/0 Abdul Rashid Sheikh 
RIO Mohalla Khawaja Sahib, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-685/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(LV 

~-V~~ 
(Mohammad Yasin Beigh) 

Registra~~) \•' 
No: !J<J->il- b1-{f29{Y Dated: /6 ~ II~ ho2-! ft 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil Rashid, Advocate 

...... for information and necessary action. t ov-. ~ ~ ,.-, . ~ ~,,.:..'YI 
Registrar(~~·'· 

9v~G~' 



·~ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 '161: (}~ ;AolJ}1?G Dated: ft ~ /I,- ,1-:al--l 

It is hereby notified that vidt? High Court Order Dated 09.11.2021 

Mr. Almas Ahmad Mir 
S/0 Gulam Ahmad Mir 
RIO Kanthpora (Lolab ), Mir Mohalla, Lalpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-686/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r~·~~ 
(Mohammad Yasin Beigh) 

Registrar (Ad~-1 
v jJ?6t'' 

No:41-f 68 -:&}gq,fLp Dated: /6.., II,- Zo )_J ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Almas Ahmad Mir, Advocate 

...... for information and necessary action. ~ , 

r-1. ~ON'w-Yf 
Registrar (Adanh r~ 

1/ Pt&\\ 



-r,-, HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J;J.6fJ /Jt 2ollif<0 Dated: /6 <" //.- WL.-1 
I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Anjali Badan 
D/0 Sh.Narinder Kumar Badan 
RIO Kunjwani By Pass, Uttam Nagar, H. No.-117/B, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-687/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

01 

,-,. ~()v'~Y1 
(Mohammad Yasin Beigh) 

Registrar (A~.)\ 

No: 41-.fxr-..BI/_Rq fLp Dated: It{ 0y t '' I L ...- II.-- 2p)_J 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anj ali Badan, Advocate 

...... for information and necessary action. 

Act~~\,;.{;. ~11- Yl 
!X6 'I 



_,...-...4· 

C)~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU. 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 11 6 9 D/; Johr .Ire, Dated: 16.,. II~ lo k-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Aamir Ahmad Wani 
S/0 Ab Rashid Wani 
RIO Panzatt Wanpora, Deva Mohalla, Qazigund, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-688/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

r1-~~ 
{Mohammad Yasjin Betgh) 

Registr~r {Ad .1 
1],/' ~\ ,, 

No: ~[S8z~~B/1?GjLp Dated: I 6 ~ II~ }_o)_/ ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aamir Ahmad Wani, Advocate 

...... for information and necessary action. 

r1-~~ Registrar}1<J~l lt>"ll ?--1 
v~\'' 



/" 

-HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

.(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * *. 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /111 ai !ltJU )rf2c, Dated: I 6 '<"" f!... 2-e> l.f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Bisma Rashid 
D/0 Ab Rashid Dar 
RIO Dooniwari Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-689/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(i) 

~·~~ 
(Mohammad Yasin Be~1g ) 

Registrar ( dm.) 

No: L(iJ%-~(12.)12~/(._fDated: I b ~ II- '2.6'2-1 c L!; '' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Bisma Rashid, Advocate 

. ..... for information and necessary action. 

v~ 
~i~tr~r ~ \•\ 



-.---~,.___~ -- - -- •..:.._ 

@ 
_/". 

\>' HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ff=rtJ ai d421}(Rq Dated: /6 -.- /(~ 2Dkl 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Bisma Hussain 
D/0 Mohammad Hussain Kumar 
RIO Ajar Bandipora (W.No.16), Near Tantray Masjid Ajar, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-690/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-Vov~ 
No: l(j?8 0 .CJ<;-/R.4jbfl Dated: 

(Mohammad Yasi·n eigh) 
Registr~Ad ) ~\\ 

/6 ~ /}~ 2o2-t 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Bisma Hussain, Advocate 

. ..... for information and necessary action . 

.-,-~~ 
Registr~ Jr~·)\ 0 

WAb\11 



it. 

,-~~--

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: }dy1 &.j ;lo11/P~Dated: 16 ~ fl-2 a) t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Fatima Qasim 
D/0 Mohd Qasim Malia 
RIO Arabal, Rajpora, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(5) 

~-~~~ 

No:41:6a3-8 ~ /Rc,f~f Dated: 

Registrar (Ad .)t, 

/6 ~I I- 2-o)_J y t~\'' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. _ Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for upioading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fatima Qasim, Advocate 

...... for information and necessary action. ~, 

\ ft()J'_~ • 
Y/. ~ -b"'",..-y\ 
Regist~t\~' 



f'.... 

::) HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ./:189 tJf 2oll/t/CG Dated: /6 ~ 1/.-2 o 21 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Danish Rashid 
S/0 Peerzada Abdul Rashid 
RIO Dhobiwan, Tangmarg, Tehsil Kunzer, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-692/2021 in the roll of Advocate maintained by this Registry. 
~ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(9 

_,. \ ~w-~ (Moham~asin Bei~h~'" '' , 

Registrar (~d . v ,, i 

No:it}6S3~fJ9/fq,/b;P Dated: /6 ~ II~ kO 2-,1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Danish Rashid, Advocate 

...... for information and necessary action. \ ~ 

r7·'~~ 
Regis~~\•l\ b" 



-=-(l HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fi.S~-rJb ao1-,)f24 Dated: f6 ~ I I-- LO' 1-f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Danish Goswami 
S/0 Gopal Krishan Sharma 
RIO Village Suchani, P/0 Rahya Tehsil Vijaypur, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-693/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(i3 

,--,- ~~~ 
(Mohammad Yasin6Beigh) 

Registrar (A~.)\ 
tfv ~ '\ 

No: 41:6 'Jo~36 }f?0{bfDated: /6 or U -1-0.2-/ ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

· Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Danish Goswami, Advocate 

...... for information and necessary action. ~ • 

~~ ~i-strarjAjn-\_ \t---11-),.I 
rnl JP(6\'' 



~-;.:·----

~") HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !d.f}6 tJ~ ~ouf/2C,Dated: 16 ..- //.,_ 244..1 
I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Diyanah Fayaz 
D/0 Fayaz Ahmad 
RIO Kursoo Padshahi Bagh, Naikpora, South Srinagar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

;-J-v~~ 
(Mohammad YasiniN'!I l)eigh) 

Registrar (Ad~ 

No:lrr6<J?-'103 /R4/bp Dated: 16-11~ )...oJ.J V JRI;..~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. . Ms. Diyanah Fayaz, Advocate 

@ 

...... for information and necessary action. \ _ ...,). ~ 

n· ~~.--1--1 
Registra~~ \ ,~1 



~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: filJtJ tJf (lr/2J/l5 Dated: leG ... fI--f--o '2-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Danish Majiddar 
S/0 Abdul Majiddar 
RIO H.No.2, Lane N0.5, Mominabad Batmaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(!!) 

~h·a~v ~~>Y/ 
N .1,;;:_ R . asm .. Beigh) 

o. '1. 111- ffJ{tGf c-f eg1strar (A~In 
r Dated: /6 _ n .2 1z/ . 11 

11 - 0 2 1 ~ 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Danish Majiddar, Advocate 

. ..... for information and necessary action. 

~~ ()V' v/': ~ 
v-1. lf_ r\1-?/J 
Regis~~~~\) 



~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /,~99 /!J£.2ol-r/12t, Dated: /6- II- 2o2J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Furqan Mushtaq 
D/0 Mushtaq Ahmad Ganai 
RIO Near Ibrahim Masjid, Zaffron Colony Tehsil Pantha Chowk, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

~ 

an Advocate is ordered there before. \\ f)J'-~ _.. 

,.., . ~b--w'Yl 
(Moham~in Beigh} 

Registrar~Ad .) v l) ,, 
No:~1-1-l? ~;?-6/f(_q/L:P Dated: /6 ~ If-- 2o2._ f t 

I I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. · Ms. Furqan Mushtaq, Advocate 
I ...... for information and necessary action. 

....... , ()J' ....r' 

v l,,,, 



,I} 

~...:._. '--~\l - --,. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

)** 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1~_qo ol 2-o:u (p__~ Dated: It~ ff- )2 cr2-f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. FalakJan 
D/0 Irshad Ahmad Khan 
RIO Bazar Batamaloo Khas, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-697/2021 in the roll of Advocate maintained by this Registry. 

@ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-, • ~ ~ (fJ' ~,~,..11 .--"1.1 
(Mohamm~a~in . ~·gh) 

Registrar (Ad .) cry ,, 
No: l(}?-1¥·-:Jij/f<r-,/&-;P Dated: i 6 ~ fl - ?_o2- t , " 

r f 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Falak Jan, Advocate 

. ..... for information and necessary ~ction. 
I 

/'J• ~ 
Adm.) 1 b~11---YI 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/3tJ,ftJ~ :lh1f ./Ret Dated: /6- ff.,_k6'2f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Faisal Rafiq Sofi 
S/0 Mohammad Rafiq Sofi 
RIO Frestabal, Pam pore, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-698/2021 in the roll of Advocate maintained by this Registry. 

® 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

'~~ ~. ~ \u 
(Mohammad Yasin Beigh) 

Registrar (Ad~.) {. 

'¥"~~\" No:~?@ 4'1-~4 }1?0/L:p Dated: lt~l/..-2-o2-l ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
· 6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faisal Rafiq Sofi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (366 CJt»oli/RCt Dated: I&- II -2&)..{ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Farooq Ahmad Malik 
S/0 Guizar Ahmad Malik 
RIO Lolab Warnow, Lalpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(!;9 

' -~Yi ,..,. ~~' 

No: 41lJ.rs:tzlR6/bp Dated: 

(Mohammad Yas~·n eigh) 
Registrar (Adm r_ 

lb-11-2.Qb/ ~ ~~\' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Farooq Ahmad Malik, Advocate 

...... for information and necessary actio;,. ~ ~ 

Regist~~ ~I \ ~ I\ 



.. :__...._:.,_,-.· _: ;-.,;:,·-~.::"--. ..:~f;,._-,:;; , . ..._ . .:...-.... _.,::.:.,... •. --:--.;:... ~ ;:.'";_· .. _ . <--- .. -._. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 12 '? r l}f :Ja2=' ,/tPq Dated: /6 ~ If- 2- o2-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Hidayat Ullah Bhat 
S/0 Liyaqat Ahmad Bhat 
RIO Tekipora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-700/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~-~CP~ 
(Mohammad Yasin Be1gh) 

No: 4tz3s--~'-. [R~{P-f Dated: 

Registr~m.) 

/6- !I--1.D2J 
j 

Copy forwarded to the: m 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. · Mr. Hidayat Ullah Bhat, Advocate 

...... for information and necessary action. \ W ~ 

rJ . \._.../"' It ---rr ~ Yl 
Registrar (Adm.) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

r 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 3o=t ai 2ou/PG Dated: 16..-- fl..- 2.o :ki 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Bilal Ahmad Bhat 
S/0 Mohd Yousuf Bhat 
RIO Marhama Kobipora, Bijbehara, District Anantnag 

@ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-70112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ·0-1'~-0 
~ ~ ~ .....--\b..,'' J 

(Mohammad Yasin Beigh) 
Registr~r (Ad ) \, 

~ \'' 
No:41:8 6>-J-o 11<0/bp Dated: t e -c- II~ k-o:?t ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Hilal Ahmad Bhat, Advocate 

...... for information and necessary actio~ . v ~\ 
Registrar (Ad~.}~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f 36 () rl 2 Oll ./{24 Dated: /6 .-- { (- 2 O:L.I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Heena Bashir Magray 
D/0 Bashir Ahmad Magray 
RIO Lethpora, District Pam pore 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-702/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

{i7oham'm-ac(yY •o-: ~yl 
R . asm BE 

eg1strar (A~~~ 

No: 47!19-1..- 7JS/f<V~P Dated: lb-!F'Jo~( o/~~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pampore. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pampore. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Heena Bashir Magray, Advocate 

I 

...... for information and necessary action. ~ ,. 

n-~~ 
Registrar (~:l. tb 
v~~\ , 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Jr>1 tJ-~ :Aa2t//Z9 Dated: /.£-II-2o4f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Hassina Farooq 
D/0 Farooq Ahmad Shah 
RIO Pethpora, Narbal, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-703/2021 in the roll of Advocate maintained by this Registry. 

· The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Q 

r'"l. \ ~·OV'~ 
1amri11:lcf Vas in Bpi~ 
Registrar (Adm 

. ·. . ~~· No:~?f{j 1-9.-~6/I?G/L-? Dated: /6 .,__I! -2a2-l 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Has sin a Farooq, Advocate 

mtion and necessary action. \ ~~ 

Qgist~r,4d~mJ)) D I 
r-; ~ It\ 
~ ~ "I 



~~'52" 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: f3 (0 ~i :1olf /a;>q Dated: .l 6 -lt-A-A1;l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Hisham Saleem 
S/0 Saleem U r Rehman 
RIO H.No 56, Syed Majid Colony, Gogoo, Humhama, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-704/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:l(:J;B~l-o/4,/R4}Lp Dated: , " .. ~ -~, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. -
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

· information and also keeping record of the same. 
Mr. His ham Saleem, Advocate 

. ..... for information and necessary action. 

f$J 



&; 

HIGH COURT OF JAMMU & KASHMIR AND LADAK..H 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I? II :1/o:Jt/~ated: /r/,/1! / >o.J? ~ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Humara Ashraf 
D/0 Mohmad Ashraf Bhat 
RIO Kremshora, Gulab Pora, Khansahib, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-705/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ. \ /"'1. eN'~ 
n"accYasln ae1 

No: ~'f-f)qS:qDftJ!/tl Dated: 

Registrar (Ad~ ..... ~ 
/6/1!) Yo?::J... ,YJJ(f. ,, 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Humara Ashraf, Advocate 

...... for information and necessary action. ~ , 

~ 
... 

(""~ • (JJ:_ ..-Y1 
Registr~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3> /3> g )t)~ /~ted: l6 /;; / Y1IYl . 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Ishtiyaq Rashid 
S/0 Abdul Rashid Mir 
RIO Jaibal Hardu Kichroo, Pahalgam, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-706/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

..r-. -~ ' 
r-7. ~ b...--n- i---1 

No: 4fL11! -lfY /lk;/t./)oated: 

Registrar (Aj_~) _ 

16~1/ M?j , ~ ft '' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ishtiyaq Rashid, Advocate 

. ..... for information and necessary action. 
" 
~ fJV': 

r>'\ ~lb..- 11 ).---

t 'nO\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * ~ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l?!lf~ ~:lJAated: /6/~ 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. lbrar Ahmed 
S/0 Shabir Ahmed 
RIO Nagrota Tehsil and District Rajouri 

@ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance· of tl:lis notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-707/2021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_\ ~ 
(M6ham,~n Beigh) 

Registra~mJ l 
No: Lf7-q/CJ~"JJo/PJ/6£.ed: /6/1/ /'Hl?J, ,.?rt: 

11 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. lbrar Ahmed, Advocate 

...... for information and necessary action. f ~ ~ 

r> . \_/1 ~-vt 
Regist~~~ 

"// /1:~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

/ 
@ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON . 

No: /3/6& :>o:>t~ated: /6/f; /.>&n 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Iqra Tariq 
D/0 Tariq Ahmad 
RIO S.R.Gung New Colony Shah Mohalla Sonakul Srinagar 
AlP Sarai Safa Kadal Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-708/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. ~~ 
(MohamrTicrcrYasin Beigh) 

No: l{7-q 3S" ~ -#f'?Poated: 

Registrar (A~~ L 
/6/11 ;)-~» o/ ~~' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. lqra Tariq, Advocate 

...... for information and necessary action. l _ ~ ~ 
"' . . l/.~t-1--1 
Registr~~ \~ 



@ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: t?lrL-1 )t)~l~ted: !6/11 />tJJ1 1 

It is hereby notified fnat vide High Court Order Dated 09.11.2021 

Mr. Iftikhar Hassan Samoon 
S/0 Asgar Hassan Samoon 
RIO Badwan Wanpora Gurez, Bandipora. 
AfP C17 Asgar Samoon, Friends Enclave Airport Road, Humhama Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-709/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~:0 
(Mohammad Yasin Beigh) 

No: Lf';:f-q(d?-S6 )Ctt/tfbated: 
I 

Registrar (A~~ f. 
til _/_;;/_ )f})J , o/ ~ t'l 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Iftikhar Hassan Samoon, Advocate 

. ..... for information and necessary action. 

~ ~ 
r->. \__..A r.'u Registr~J (' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:O ff} ~ )0/f/~ated: /6 /r;j >fj?f_, 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Inam Ul Haq 
S/0 Ab Majeed Dar 
RIO Chanibal Singhpora, Tangpora, Astan Mohallah, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/het 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71 012021 in the roll of Advocate maintained by this Registry. 

(@ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_,.lL~ 
(Mohammad Yasin Beigh) 

Registr~fll 
No:·~;uf.J/~JO;J[Rfboated: /~/l!,/.:>o2J, ~ 11 

Copy forwarded to the: -

1. Principal District and Sessions ·Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. · Mr. Inam Ul Haq, Advocate 

...... for information and necessary action. r ·~ 
,....,. \._..../'· !.fJ..-11--)) 
Registrar kA1fJ.~ 
w~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 3/1& ){J;IJ;#sbated: 16/11 / )tJ ?-1, 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Ikhlaq Ahmad Dar 
S/0 Ab Rashid Dar 
RIO Sopat Tangpora, Devsar, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71112021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~ --~
, 

,.--, • / OJ':. I ..,H -Y' 
(Mohamm Yasm ~ 

Registrar(_!\~.) 

No: 4nQJ-~Lfbated: 1£./1! / )1})1 o/ ft~t·• 
< 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ikhlaq Ahmad Dar, Advocate 

...... for information and necessary action. L; , 
- \~ __..-.--

,...--, · (}./'~1 -r-r'r--"Yf J 

Regis~~r,o 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 0 ?-o ~ ?/J?J /ftpated: I 6 j;;/_)..o :>-!_ • 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Jaffer Ahmad Sheikh 
S/0 Abdul Aziz Sheikh 
RIO Aloosa Karapora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

® 

~·~~ 
No: lt':!-Cf61:-7lf ~boated: 

(Mohammad Yas~m eigh) 
Regis~ .) f. 

16
1
/;; ,/)1}/J 1 '-6l" 

I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jaffer Ahmad Sheikh, Advocate 

...... for information and necessary action. ~ ,. 

~
VV'-

ri . . __ ,;, ,_., 

Regis~Jt~/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 E>:J/f'~l~ted: M/11 ,!)021 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Junad Ahmad Rather 
S/0 Jalal Ud Din Rather 
RIO Malangpora, Darwesh Mohalla, Awantipora, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-713/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~ I 

~"'/. . ~ 

(Moham~ Beigh) 
Registrar (A~} 

No: Y 7=9 ;z_r--& ~#2o/rfafed: 1£/;;/)t)u y ~\'' 
7 I ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. . · Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Junad Ahmad Rather, Advocate 

...... for information and necessary action. ~ , . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /'!;;)-.)- a~.:>;?o~ted: /I, /;;) )[/ >1, 
I I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. J avid Ahmad Malik 
S/0 Ali Mohammad Malik 
RIO Mlrchmar Mirgund, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. • 

§) 

t A~-1A 
/"'r ~vv .. 
(Mohammad Yasin Beigh) 

Registrar~~~ 
tP V~l'' 

No: ~1q&3 -CJo/r<P,/ Dated: /<6 ;J; / ;J-.!J 2i, ' r 7 t I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Javid Ahmad Malik, Advocate 

...... for information and necessary action. ~ , 

~·\_/]~ 
Registrar(Ak.) (-b 

o/~l'' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ?IS" ff :>tm)/2£ated: / (, /!!/ 'J.tJYI ' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Kounser Nazir 
D/0 Nazir Ahmad Wani 
RIO Lach Mawer Kalamchakla, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-715/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1-L:~ 
(Mohammad Yasin Beigh) 

Registrar (Ad.JI.)t, 

No: 4'1:1 n . .;1/~tPoated: !--6/11 I )(; )-J o/ ~~' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kounser Nazir, Advocate 

@ 

...... for information and necessary action. 

~-LL~_w 
Registrar :<~m.)l. 

Y~G~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

. . 1/ JtJ/,Iji'gated: /{, /J;! )1) )1 

It is hereby notified ffiat vide High Court Order Dated 09.11.2021 

Ms. Kawita Devi 
D/0 Jagdish Raj 
RIO Village Khurkwan Bhakhna, Doda AlP Basant Nager Janipur, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,. ~~' 
(Mohammad Yasin Beigh) 

Registrar (~d~ f-

No: &~qql-90?~/olft:d: !{/;;,! >Pyt (" v ~·' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kawita Devi, Advocate 

...... for information and necessary action. 

® 



:--::=--

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

I? )-tj q _1t})l ~~Dated: / ~ /J; / YO :Y/ · 
· (/ / ' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Lalitab Khajuria 
S/0 Maninder Khajuria 
RIO Billawar, Near Shiv Mandir Billawar, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~·~~ 
(Mohammad Yasin ~eigh) 

Registrar %1) 
No: l(y-qq'/~o/8().66/lffi.ff.. 1-01/~,;;~, ~ •' 11 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Lalitab Khajuria, Advocate 

...... for information and necessary action. 

,.,.~~~ 
Registraf(~~l,llb 

o/~~1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /77-S& ?tl'l ~~ted: f.tj1~ ,/_>-tY?i ' 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mohammad Shafi Malia 
S/0 Mohammad Abdullah Malia 
RIO Humhama New Airport Road, Near Dar-UI-Salam, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-718/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

,---,· ~):-! ~
t 

(Moham Yasin Be1gh) 
Registrar (Ad1.) 

16 /!;I~ )j , ?v" .P.ll'' 
I 

No: lt&C1()f- ~/lf /141_(1 Dated: 
I . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mohammad Shafi Malia, Advocate 

. ..... for information and necessary action. ~ , 

~ 
r-J· f' ,.-rf-~ 
Registrar ~"l} Q 

¥~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .f~99 d ~ tt11 ~q Dated: {6- f f-- 2-"2- t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mirza Saaib Beg 
S/0 Farooq Qadir Beg 
RIO House Number 9, Bait Ul Salam, Sarnal, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-719/2021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~- ~~~---V1 
(Mohammad Yasin BeiQh) 

Registrar (Ad_W.>r. 

No:411- q 1~fio6/fQI:fDated: ~ v ~ \'' It~ /1 ~ 2--o 2 r "' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mirza Saaib Beg, Advocate 

. ..... for information and necessary action. 

~ I ()V: 
,--, . l ~ rl ..rrl vr 
Reaistr'af(Adm 

v~,,\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

/~J-6 · ~ 'V~/1fated: /6 /;; / )1!21 ) 
~I 

No: 

It is hereby notified tllat vide High Court Order Dated 09.11.2021 

Ms. Muneeba Rehman 
D/0 Abdul Rehman Dar 
RIO H.M.T. Zainakote, 66 Dar Mohalla, Shaltang, Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-720/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@) 

~·~~Y1 
(Mohammad Yasin ~etgh) 

Registr~~l 

No:fpJ.b/5- "Y>/ /Jtr/{p Dated: J.l:, ;(; / )-o)j ,, ~ ~, 
Copy forwardeft<>the: - f ' 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. · Ms. Muneeba Rehman, Advocate 

...... for information and necessary action. ~ 

·~ OJ'.._,J-
·,..,. br-n~J..f 
Regi~~mp1 

~6\'' 



/@ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I?J-9-f/~/fffted: 16/1;/>tJ?d 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mehrul Nissa 
D/0 Ab Rashid Bhat 
RIO Batergam, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-?-V~~ 
1maCI Yasm -

No: o/61DJJ-~--~tJ/t?r1/L!Joated: 
I 

Regist!ar~m 

!-6/;; />U.J.t ' 07/ ~,,,, 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehrul Nissa, Advocate 

...... for information and necessary action. v 
. OJ' vJ- ~ 

,--,. . t ~b_...-p..-Vf 
Registrar ~.2fl·l~ f'b r 

11 

o/ ~~~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /'~/)-

It is hereby notified-that vide High Court Order Dated 09.11.2021 

Ms. Mawra Ibtisam 
D/0 Noor Mohd Bhat 
RIO Dawood Colony, Soura, Eidgah, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

---

@ 

r--7 . ~ OV' ;:;:~:::(1::) .. --l 
(Mohammad Yasi!\ Beigh) 

Registr~r <~U 

No: 41-4o ?> -ro/tl/iloated: l-6/11 />-0>1, '¥ Yt'\" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mawra lbtisam, Advocate 

...... for information and necessary action. 

~- ~~CP"~I-
Registrar ( ) 'b 

v. ~·\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 ?-tl r>!l~ated: 16,/i; I )-{)?1.' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Misba Muneeb 
D/0 Muneeb-UI-Rehman Mir 
RIO Gudoora, Kakapora, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-723/2021 in the roll of Advocate maintained by this Registry. 

@ 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rJ ~ 01'-1b-ft-'Y1 ~
I 

(Moham Yasin Beigh) 
Regist~ar )A~.)l 

No: Y80~!-?tl/_!.f/tJJ Dated: /-6/11 /)-&>;, o/ Ytb 
11 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Misba Muneeb, Advocate 

...... for information and necessary action. , 

~ -OV':.~~ 
n· \.~ ~,.:YJ Regis~*'t\ I b 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /2-67'-:J~fi~ted: fol/!/2nh 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Muzaffar Razak Magray 
S/0 Abdul Razak Magray 
RIO Hariwatnoo Tangmarg, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72412021 in the roll of Advocate maintained by this Registry. 

The r~newal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,. v~-Y, 
(Mohammad Yasin ~ei.gh) 

Registrar (AdllJf) f. 
o/ Pit\" 

No: f.t?-£-6q~7dM;oated: l£/!!/)()11 , 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Mr. Muzaffar Razak Magray, Advocate 

{(59 

...... for information and necessary action. ~ ~ 

67· ~o-t(t-11--Y/ 
RegisV~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !1S I tll;)o2.,/f?C, Dated: /6 ~ !!.- 2--o :Ll , I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mubashir Nazir Makroo 
S/0 Nazir Ahmad Makroo 
RIO Eidgah, Bijbehara, Gazi Colony, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-725/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r)• ~Dv-~'Y/ 
(Mohammad Yas~·n eigh) 

Registrar (Ad .)f. 
~ 'r' No:47-66J-t1-/Rq/6fDated: 1& -/1~--)._olJ " r , 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mubashir Nazir Makroo, Advocate 

...... for information and necessary action. 

n· \ Af/J"~ 
Regist~~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

_ :} ~>.1//1foated: I~/ II/ >zJ )1 

It is hereby notifieclthat vide High Court Order Dated 09.11.2021 

Ms. Mahees Ashraf 
D/0 Mohd. Ashraf 
RIO S.D. Colony Batamaloo, South Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-726/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~ ~ 

~, \ ~,rH:. ' 
n Bei 

Registry~) II\ 

No: ~?-6S~~,bi;J/J2tt/t{Joated: / ~/;;/HJ;r; \ )/'t~ r I I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mahees Ashraf, Advocate 

...... for information and necessary action. 

Cl" ~ -~~ 
Regis~~\ 



r 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1':2-::J&C}~~~~ated: /6/1//~~ 
I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mansoora Mir 
D/0 Imtiyaz Ahmad Mir 
RIO Yaripora, Khanmohalla, Naibasti, District Kulgam 
AlP Iram Lane Natipora, Sector F, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-72712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: fr:l-b IJ 0 --ttr6(A/c/6ated: / ri>/11/ )t})t 
~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Kulgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Mansoora Mir, Advocate 

@ 

. ..... for information and necessary action. ~ , 

n· ·~mr-n:t"+~l-1 
Registra~d~ \t\ · 

\ 



©;; 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l;Lr23 ei "'aJJ,LfZG Dated: /6- II--2o 2: ( 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mehnaz Rather 
D/0 Muhammad Ashraf Rather 
RIO Suthra Shahi, H-No-83, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-728/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r}' \ ~~ 
(Moha~~a~in Beigh) 

Registrar (Adrul.) 
y~,, 

No:~j:6?f£.rf}2j/(qjbf Dated: /6 ---11~2-(Jk-f ~ 
Copy forwarded to the: -

1. · Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnaz Rather, Advocate 

...... for information and necessary action. ~ ,. 
OJ'-vv-

n- ~ ~frY/ 
Registrar (A~.) l 
~ ,, \' 



0.<-:· ·.;:·~.- --=--- ---:-,;:---~-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3rJ4 e~ ao2-J'/fq Dated: fb- f f- 2-o)_f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mehwish Muzafar 
D/0 Muzafar Ahmad 
RIO Sakhan Miran, Ward no. 6, Tehsil Mandi, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-729/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r;-~~ 
(Mohammad Yasin Beigh) 

Registr~~m.) 

No:~TtJ 3q-46/&7(Lpoated: tf,_ t! -1./'j~, \~ 
11 

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehwish Muzafar, Advocate 

@ 

...... for information and necessary action. ~ vJ. __ 

n-~~ Registrar~~"]·)\ 
~/-~~\ 

·~; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1363 ~~ ~t>2zl(J26 Dated: /6 -If- 2o2-J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Minhaj Majeed Sheikh 
S/0 Ab Majeed Sheikh 
RIO Dardpora Kralpaora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-730/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

@ 

an Advocate is ordered there before. 
~ ·~ 

~- \._/ ~~ 
(Mohammad Yasin Beigh) 

Registrar (A~~-){_ 

No:4t@3f-3SH<£/bfDated: /&-11-- 2o2l ¥~~' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Minhaj Majeed Sheikh, Advocate 

...... for information and necessary action. f ~ 
r"'. ~ 1b~n-V1 
RegistrarAA m~ v ~\ \' 



-.......::_ ~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {302. tYfi .2ohl /f<q Dated: /6 -II- )__o2-l 

· It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mudasir Hassan 
S/0 Gh. Hassan Buhroo 
RIO Umer Colony Gundi Qaisar, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-731/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

® 

r>-~~~ 
(Mohammad Yasin Beigh) 

No: 4J-(})_3-3o./R_~/I;J> Dated: 

Registrar (A~~~ 
/6 -11-')_o)__J V t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasir Hassan, Advocate 

...... for information and necessary action. ~ .,..vl-~ 
~~~M--J.-, 

~-istrar (Acj\n.t, '\ ~ 
~~'\' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l3oJ fJ/; .2.tJlt /(RtJ Dated: I p -- II- b_o h-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Muntazir Majeed 
S/0 Ab. Majeed Padder 
RIO Nowgam, Pahalgam, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-732/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~-~~~ 
(Mohammaa Yasin B~igh) 

No: 41Stf··)_'1-}1(~[6-foated: 
I 

Registrar (A;fmr)_ 
9-1/' p;,\:' I 6. II- 2.-tJ)_f ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7.. Mr. Muntazir Majeed, Advocate 

..... .for information and necessary action. 

,.,. V.~rF~ 
Registrar(~~ Hr 11 

11/~~\ 



./ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /Jo-e> &J .'ia21}Rq Dated: /6 ~II~ loh [ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mohmed Aslam 
S/0 Mohmed Shafi 
RIO Salamabad Uri, Dar Mohalla, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-733/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(!!) 

~-~~ 
No: ~:;rJ61.fY [g~[l:f Dated: 

I ' 

(Mohammad Ya~i Beigh) 
Registrar (A f~ 

V C' /6 ~ !I~- 2.o 21 t~ 
Copy forwarded to the: -

1. . Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohmed Aslam, Advocate 

...... for information and necessary action. ) . 

~-V~ 
Registrar }~"l} 
~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /J.t[S &i ~._a2r}I(Cj Dated: / 6- I(~ UJ'2 1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Musaib Ahmad 
S/0 Nizamudeen 
RIO Karewa, Rampora, Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-734/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~-~~~-0 
(Mohammad Yasin Beigh) 

Registr'Oi'~ ~ 
No:~1-=!-C1t~9f9,Jr/2qfpp Dated: ~b- (( ~ ~o2J t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Mr. Musaib Ahmad, Advocate 

...... for information and necessary action. ~ . 

~j}V'~ 
Q~isV~~~ ~~_:,,->1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f291- oi da:uleq Dated: /6- 11 ~ 2 o 2. r 
r ' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mehak Andrabi 
D/0 Syed Shakeel Ahmad Andrabi 
RIO House No. 40, Soliha Colony, Kanipora Kralpora Link Road, 
Bhagati, B.K. Pora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-735/2021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

{j) 

an Advocate is ordered there before. 

rJ·Vw~ 
(Mohammad Ya~s·n eigh) 

Registrar (Ad .) 

No:l.rntn-96/f(q)6poated: IC..- fl-1.o2-l V, t,t·• 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak Andrabi, Advocate 

...... for information and necessary action. 

1:jn~.~ 
~\'\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fit 92- eJ£ ;ho21 /RG Dated: / t ~ f I~ '2-o2- t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Moosa Zareen 
S/0 Ali Mohd Wani 
RIO Model Town, Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-736/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@) 

rJ· \ /'~ 
:;m Beiahl 

No: 4t-:t43¥>~Jffi./6-fDated: 

Registrar (Ad~.)l 

/6- tt-2o2( "%/~~
1

'
1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Moos a Zareen, Advocate 

...... for information and necessary action. ~ J.. , _ 

~-~~ 
Registrar (~jtj\\ 

o/~g; ,, 



--~-~ 

~ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 19-.96 e~ 9Jj2f/126 Dated: (£.-II.,.._ .2-~2..-.r 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mohd Asim Bhat 
S/0 Mohd Aslam Bhat 
RIO Sheikh Street Namlabal Pampore, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-737/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

n-~~;V1 

No:41f1-S:S:t/Q0/uf Dated: 

(Mohammad Yasin Beigh) 
Registrar (Ad~~~ 

V~gt' 16 -ff-2D2l t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Mr. Mohd Asim Bhat, Advocate 

...... for information and necessary action. ~ , 
. (N'~~ 

r~· ~(;_.'YJ 
Regist~t-~1\ b 



.. "=· ~- ~·· .,_, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ffl94 tJi.~alt_l&q Dated: /6- /J- :2 a'=' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mohammad Younis Ganaie 
S/0 Gh. Mohammad Ganaie 
RIO Amshipora, Mir Mohalla, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-738/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

C) 

~ ~().!'vb~ ~· ~· ~,,, .... y, 

(Mohammad Yasin Beigh) 
Registrar (Adjl·)t 

V~·t' No:4<Jt-r9~tt/R~Il/oated: 16- I 1-2-"l) ~g 
I 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammad Younis Ganaie, Advocate 

...... for information and necessary action. r_ , . 

n·~~ 
Regis~~,\\ b ' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1~q3 e~ Juldtt, Dated: /6~ 11-2-o' 1 
" I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Mohammad Abbass Alaie 
S/0 Bashir Ahmad Alaie 
RIO Labertal Astan Mohalla (Harpora), District Budgam 

·~ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,· ~~~ 
(Mohammad Yasin Beigh) 

No:Y'fr.~'-SfJ [ec,,/bp Dated: 

Registrar (fod .) r. 
o/ \'' I 0 - II - 2o21 '~ . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammad Abbass Alaie, Advocate 

...... for information and necessary action.. . v , . . . 
. ~ 

n· ~b~fl~ 
Regis~¢t~l 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1~11 "t XOJ..f {12C, Dated: / h ~ II,_ 2 02-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Mehvish 
D/0 Firdous Ahmad Mughal 
RIO Dawarana, Dabar Mohalla, Uri, District Baramulla 
AlP Microwave Bilal Colony, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r)-~~~ 
{Mohammad Yasin Be~"h) 

Registrar {Ad .) 
<"};/ •• No:l(f£~?-5:';/f?Gj~pDated: /({~ 11-:linl ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehvish, Advocate 

...... for information and necessary action. v~'t -
()J"" ::-').A 

/1 . - \ b"rf , I 

Regist~A?jn.) t II 
~b\ 
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· HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

., 
PROVISIONAL 

ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1413 ~£ ~021}I?q Dated: /6 ~I 1- 2ok/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Naseeb Shafi Mir 
S/0 Mohammad Shafi Mir 
RIO Wanihama Payeen, North (Hazratbal), Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-741/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r")• ~QJ'~ 
(Mohammad Yasi~B igh) 

Registrar jA~m. 

No:~ 1=6 l tJ ... /6 /RG/L::.p Dated: 

"'Jy' ,, 

I 6 -= II - lCJ 2-t 116 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naseeb Shafi Mir, Advocate 

...... for information and necessary action. ~ 
\ ~ ~ '_.,1/J 

r-1. /\__/!- \brJ\ 
Registrar ~~J. 

Yk6\'1 



,., 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 121-r- e>i il)l-r/f?A Dated: /6"'" f( ·~ 2 o ) \ 

. It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Nitin Seth 
S/0 Yashpal Sharma 
RIO Domana, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-742/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

rl.v~~ 
(Mohammad Yas~·n eigh) 

Registrar (Ad ) 
?i/ t\ 

No:Lr?M4-3o /RG!~P Dated: /6- 11- 2LJ 2-1 tl; ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nitin Seth, Advocate 

...... for information and necessary action. • 

ry v~~ 
Registrar (A~.} {. lo 

¥~\' 



--~· :;---~·- .. ·-----:::::::""· 
:-~~ --... -.-.-. 

.... ~ .. .,:: ... .,···· .::::. .. --·;:::-

. ~ .. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ld.1~ tJd ;Jo!!/(RA Dated: /-6 c II ~ l.tJ 2-.t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Nafia Ashraf 
D/0 Mohammad Ashraf Wani 
RIO Azad Gunj, Varmul Heights Colony, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-743/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(i9 

(}!J:, \/"'. • ~ 
. --~ 

~- ~ 
{Mohammad Yasin Beigh) 

Registrar {A~~ L 
No: 416.i..~-2o!R4/lf Dated: /6-/1 ~ 2n21 V ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 

. website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Nafia Ashraf, Advocate 

. ..... for information and necessary action. \ • 

Y'"'. '\..._/'~--)/1 
Regist~JWttl 

( 



~."'7 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 116 e~ 202.1 }£A Dated: /6 -- } I ~ 2 (!) lJ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Naireen Khan 
D/0 Suhail Ahmed Khan 
RIO House No.l56, Sector-B, Umarabad, Peerbagh, Chanapora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~ f'tJ'"" ':'),.1 
r/v •\ /I 

~
elgh) 

Registrar (Ad I,, 
r "'~ No: ~1:63l·31/r<t,//.;..f Dated: /6 «=II~ 2-6 L-J 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. N aireen Khan, Advocate 

...... for information and necessary action. • 

r-~-V~~ 
Registr~~ ~\ 

~~;:!) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /:2:J1)-())f/£r Dated: !~/!//~>! 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Owais Nazir 
S/0 Nazir Ahmad Dar 
RIO Palhallan Pattan, Dar Mohalla, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

r-J·~~~ 

No: lff-6?>?J ~!?'1'/4/CJ? Dated: 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 
Registra~dJA.) f

11 
1-6/!;/XJ-7 - ~~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Owais Nazir, Advocate 

...... for information and necessary action. ~· • 

fY.~ (}' ' 16_,,_)/1 
Registrar~~~ 

v~c\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ? 1-S (} ').o>:/tl!f Dated: J ::;-/I I / UJ ?1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Pervaiz Amin Wani 
S/0 Mohd. Amin Wani 
RIO Batpora Vailoo Gasrun, Pahloo, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-746/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~ 
(Mohammad Yasin Beigh) 

No:f4&??9r-:-f.f/J ?/ tt7/cPoated: 

Registrar ~AJn(> 

t?-/11/)1)1 ~ 1/V~c· 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Pervaiz Amin Wani, Advocate 

...... for information and necessary action. 

@ 



-,...=---:-.· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1?1-11 ?}O:Y/d!foated: I '7- /!1 /)-on 

.It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Parveena Maq boo I 
D/0 Mohmad Maq boo I Malik 
RIO lqra Colony Batamaloo, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-747/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

€) 

~ Yl 
~~ '\ ~ \ 

gt 

No: ~tY~t; {).qr/o/rJ Dated: !
r.:z_ 1, I Registrar (Ad~·-- ·· , 
'I -;I/ )1) ~ n_' / hV ry \1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
Ms. Parveena Maq boo I, Advocate 

. ..... for information and necessary actio:, . ~--Y1 

Registrar ,(.~~m_l 

<>-/ n~~ 

i' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: P?,?? d >o>#o~ted: I zj/! h--o?-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Parshotam Singh 
S/OBabuRam 
RIO Bolian Ball, Chiralla, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-748/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r7. ~CI"'~~YJ 

No: ~8:;;&~ -e~/8/tgated: 

(Mohammad Yasin Beigh) 
Registrar (~d~.)l 

11:/!1 I :x; 21 ~ r;y ~' '' 
Copy forwarded t~ the: -

1. · Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Parshotam Singh, Advocate 

(!!) 

...... for information and necessary action. ~ " 

f"")' -~~~ 
Regist~fott~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 131-2- tYJ d.au/Rq Dated: 11:- II .... 2-o 2-r 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Parveena 
D/0 Gh. Mohd Khan 
RIO Guzar Bal Chattabal, South Srinagar, Srinagar 
AlP Main Uri Baramulla, Uri-A Lone Mohalla, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4S316 r S:z/Q~{Lfbated: 
I , 

~-~~ 
(Mohammad Yasin Beigh) 

Registrar (Alt.)l 
I?:. QV- •t _,,_2o2..r ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Parveena, Advocate 

...... for information and necessary action. ~ ,. _ 

ov-~ ,_,. . . 1tJ1l-Y7 
Regist~~\~' 



.:-;:~::; 

@) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 J-6 fJ J %oll}RC, Dated: /1- r- 11 ,_ 2-o .Lt 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Qaysar Sultan Bhat 
S/0 Mohd Sultan Bhat 
RIO Checkpora-103, Rakhi Lajurah, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~ 

No:L[8 3 61-6() }r12Y fL:p Dated: 

{Mohammad Yasin Beith) 
Registrar {Ad~~) ,1 

r:r~1 t ~ ')_tJ,2_( ">VAc. 
Copy forwarded to the: -

1. · Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Qaysar Sultan Bhat, Advocate 

...... for information and necessary action. '· _ rJ-~ 

/1 u ~~r\fl-~ 
Registrar {A~.) ~ 

...., A t\ 
hv'_..; \~ 



•;.-.:-.:.::.--~----... 

·;~·-:.·:-c??--::_•,.... .. · ~,.. - .. ~- . : -,L. ·,.~::_.':7·- .-

- #~. ..--:-

HIGH COURT OF J ... .t\.lVIMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3t9tJt .'2.al.J/£qoated: I 1: --{!..-loL.I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Rashid Mohi UdDin Wani 
S/0 Ghulam Mohi UdDin Wani 
RIO Hamza Colony Saidpora, Dangerpora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date. of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-751/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

_,.~~~ 

No: 4e 3 ~S""-6 I /£1./!;toated: 

{Mohammad Yasi~·e. igh) 
Registrar {Ad \ 
~ ,, .. 

} 1: -- tl-- 2-o )d 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rashid Mohi UdDin Wani, Advocate 

rB 

...... for information and necessary action. ~ • 

~..,.A n. ·- ..... n-.v, 
Regis~~~ 



~-~.c-. 
·"""":'" -~-:-. •: ,. ""7---:-:-'" 

.::::!.;· .' ~. 
'-... -- --

@ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !36t} ~f Qo?t/J24Dated: 1'1:-11 -~2-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Raja Irfan 
S/0 Mushtaq Ahmad 
RIO Dangerpora, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-752/2021 in the roll of Advocate maintained by this Registry. 

· The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 48 3 ~A~54/tz.~/L:poated: 

t"J• v~t-n--v' 
(Mohammad Yasin eigh) 

RegistrVnW ~~ 
11- ~ ~I-J-o2-l ~G~ 

Copy forwarded to the: -

1. . Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raja lrfan, Advocate . 

... ... for information and necessary action. ~ ~1 
' CtJ:·· ,,~ 

r~· {b~ 
Registrar(~~-~; 

~P.£t' 



- . ...._ ............ ~~- ----c-;-:·~~-: 
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HIGH COURT OF JAMMU & KA .. SHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

....-----.·.--

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:J.~.q.r P.~ .2trn}RG Dated: /6~11- 2o2/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Ruqiya Fayaz 
D/0 Fayaz Ahmad Dar 
RIO Dangiwacba (Margipora Payeen), Rafiabad, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-753/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~-V~Wy1 
(Mohammad Yasin Beigh) 

Registrar (Adrp\} \' 
~ Jl?' t 

No:ltr?:6r-1~/R4jbpoated: 16- !1-- 2o9 r \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Ms. Ruqiya Fayaz, Advocate 

...... for information and necessary action. 1\ ' 

~ -~ 
rJ . "" )1 Registr!'" {A~.) \.~b 

~h/~( 



-.-.,-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:l38Y ~f io'1)R9 Dated: /1- -(1 -.2-o)-/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Ram Saroop Sharma 
S/0 Sh. Babu Ram Sharma 
RIO Vijaypur, H.No. 95 Ward No.8, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

____,. VCJV'~Y1 
(Mohammad Vas· . 

No: ~.-fl..._4+J.t~rJL.:.":.126~tu/ f?[0t:.ilL'. RegistraJ (A~~n e\•gh) r~r6fDated: /1- -I rJv/ ~ '\ t~;ltJ/-} .. 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K Srinagar for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ram Saroop Sharma, Advocate 

@ 

. ..... for information and necessary action. 

~·~~ 
Regis,~~\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f_Jfl 3 /J~ ~(JJ..J/12G Dated: I+-.,_ tr- )_tp)._f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Ridha Zanib Khan 
S/0 Farooq Khan 
RIO Dandi U drana/Bhaderwah, District Dod a 
AlP 7/A Umar Colony, Near Chirag Public School, Bathindi Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-755/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~.v&V'~ 
(Mohammad Yasin Beigh) 

Registrar (Adm..Jf -\ 

No:46'V.0~5''1!R5IhPDated: ) q_ -ll-2-02) ~ n ,, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ridha Zanib Khan, Advocate 

@ 

...... for information and necessary action. 

n-0~~ 
Registrar (A~.JI,I . 
~\\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 31-l af 2-Bl-1 /!ZADated: I 1-: .--fl ,_ w2-t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Raja Salman Rasheed 
S/0 Abdul Rasheed Wagay 
RIO Keegam, Kanterpora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-756/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

rl"~~~ 
(Mohammad Yasin fleigh) 

No: 4rJ3 6c:r -J-5'/ f.Ct./4fDated: 

Registrar (Ad~ ~ 
~ et 

11- - If ~ .2- (J .2-1 -- 7 ..,, 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

. Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raja Salman Rasheed, Advocate 

@ 

...... for information and necessary action. ~ ~ .~ 
~~-1/f 

r) . . . (b.,,, 
Registrar (A~?n.) 1 

ypa:: \'\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !.2/JJ tJ! ~O'JA/JZG Dated: /-:{ .- If·- Jt!> '2-J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Rashid Ahmad Sofi 
S/0 Abdul Salam Sofi 
RIO Malia Bagh, Naseem Bagh, Radi Mohalla, Eidgah, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r5J 

~.v.~~ 
(Mohammad Yasin Beigh) 

Registrar (Ad~-- [ 

v~c No:~@ lt46 -S:J-/RG/6f Dated: 11- ..- rr- ]_o)_J . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rashid Ahmad Sofi, Advocate 

...... for information and necessary action. ~. , 

/}·_~~~ 
Registrar(~m~~ \b 
~~~~\ 



~f!q 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /39) c>£ 2-(P-l/'ff20 Dated: 11- .-/(--2o J-/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sharful Islam 
D/0 Gh. Mohammad Shah 
RIO Kaloosa, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-758/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
,. 

/7. v~yf 
(Mohammad Yasin Beigh) 

Registrar~A .) ~ 
~ ,, 

No:4fJ43)-4f}RG/6fcated: 11: r-t\-2-o)_t Lb 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. . CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sharful Islam, Advocate 

' ,. 

EJ 

...... for information and necessary action. ~ 

F1. ~r~"YJ 
Registrar@f~Y;~ I 
-!(~~\' 

~ 



'="' 

~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f 3~u of, 2Jp,_r)Rpated: /¢- -[{--2 a21 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Showkat Ahmad Malik 
S/0 Mohammad Yaseen Malik 
RIO Malik Mohalla Boni Pora, Aloosa, Kralpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-759/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~-~~~ 
(Mohammad Yasi Beigh) 

Registrar (Ad' . 

No: Lfg43'J_-38/f<9/~p Dated: -Jf$.~ ' 1 ~ ~ fl.--1-o)_J :.----
. , . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Showkat Ahmad Malik, Advocate 

...... for information and necessary action. 

~;st~ 
--¥~ 



~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /311 '&/::;ou/~~ Dated: I?:..-//- ~tJ .lJ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sharif Hussain 
S/0 Lt. Mohammad Anwar Ahanger 
RIO Bemina, lqra Colony, 123, Central Shalteng, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-760/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·V~ 
(Mohammaa Yasin Beigh) 

Registrar <~y1 No:4~o/U-31{R~[LfDated: tV- -1/-2o)_l~ ~\'1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Mr. SharifHussain, Advocate 

fj) 

...... for information and necessary action. t ~ 

r-~· ~~lb"n-Yl 
l.l 

~.-P/~6\\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
,..r ATJAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !31-fl tJ/:16'U,/!?.q Dated: "I 1: ..- II,_ kt?)J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Suna Hameed 
D/0 Abdul Hameed Bhat 
RIO Jetty Khawaja Bagh, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-761/2021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

(Ni6ha~·v .~~ asm Be· h 
I Registrar (Ad\n) lg ) 

No: ~FJ41&~2-4/RJ1./Lf Dated: 
:/- ~tt- Lo )_,..~_.¥~ ~\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Suna Hameed, Advocate 

...... for information and necessary action. 

n·~OP~ 
Registrar ~.> I 
--w~~~ 



'-i HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /37-t ci iA6 2-t/.~ t, Dated: f !:f: -II--)_ o) f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sameena Bano 
D/0 Mohmad Shafi 
RIO Khadniyar, Lone Mohalla, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-762/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

@ 

~.Vc-r~ 

No:4f1411-l1-/R.4/6.P Dated: 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 
Registrar~\ .. ) 

/</--11-»>-1~ ~..6~1 
I 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sameena Bano, Advocate 

...... for information and necessary action. \ .,.,. fJ)'.!'-..) ~· _ 

~~v)/1 
~ ~ . ,, 

{!;£) 

·- -..-:--.-:;;:· ..... · .... ~ - ·_. 



~~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /?7-6 ?f~;y4foated: 17/1!/~)t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Swarnath 
S/0 SomDatt 
RIO Vijaypur W.No.13, H.No.48, Near Vishawakarma Mandir, Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-763/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I ~ 

~ -A~~,--V 
~-~~ 

(Mohammad Yasin eigh) 

No: ljtJ~yfj~f1)#f.f.! Dated: 

~ Regis~ (t~,m.) 
I '7-;/!J / PtJ)f I ~~ \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Swarnath, Advocate 

...... for information and necessary action. 

@ 

,.,., . . \ .../"' ~ 
RegistJf (f'dm.) lQ 
~ ~,\,\. 



--~1'" 
~ 

~'·. 

@ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 CZ·I rP i ~.21 ~~~Dated: ____ _ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Shahistah Gani 
D/0 Abdul Gani Dar 
RIO Galwanpora, Baghwaan Mohalla, Sebdan, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-764/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-V~,-YI 

No: 4 (),$0 q- ls-./Rq.Jbp Dated: 

Registrar (Ad .) 
~ .,,, 

11= ··-1 r- lo 2-' · ti? 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 

"-

6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
1 

information and also keeping record of the same. ; 
7. Ms. Shahistah Gani, Advocate / 

...... for information and necessary action. / 

Cl-~~~ 
Registrar{+·}~ 
~~~~\ 

---. 

'.'--, 

' 



~. HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f;)S1 C)i ~a2t f£0 Dated: /6 ... II~ 2-o ;L t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sabreena Farooq 
D/0 Farooq Ahmad Malik 
RIO Heerpora, BohriHallan, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-765/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

® 

~-· .. ~~ 
1amm~ii Beig 
Registrar (A · .)~ 

No: i{;J:t()y Y" II'J//24/hf Dated: 
~\rrf>...... (ill' ~' (£- lf ~ kD 1-l ~?'· \ 0 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sabreena Farooq, Advocate 

...... for information and necessary action. '· ... ~ .. ~ 

~-~~-Y1 
Registrar (Adj,.) \ 

~~ ~~\ 



-- f ---;:- .-- ~· ·.·~.---c~-

·- ··' 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
"~ ATJAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !.340 ~£-dolt fd<0 Dated: /1 ,_ II ... 1 .. 0 2-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Shivani Jamwal 
D/0 Ajit Singh Jamwal 
RIO Ward No.7, Bardhal Kalan, P/0 Akhnoor, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.~~ 

69 

~-~~ 
(Mohammad Yasi~\~h) 

Registrar (Ad ) 

No:48Sf3l·/JS /RS/L:-p Dated: 

~~ ,, 
/'j=v-l/.-9-o1t .---,tG 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shivani Jamwal, Advocate 

...... for information and necessary action. \ , .. 

rJ-~~ 
Registrar (AJnf {-b 
~.¢t~&\" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 13 e q o-~ )oj.-1 /t!Z~Dated: I '1: ,_, r <- 2-tJ 2--l 
~ I . 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Surender Kumar 
S/0 Shiv Datt 
RIO Ward No.2 Ramnagar, Panditon KA, Ramnagar, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,_,.~~ 
(Mohammad Ya~in eigh) 

Registrar (Ad .)~ 

No:~tJ lt<t'):~ol (124/!:.P Dated: l 1-- I I-.2-192-/ ~--- t~ 
11 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Surender Kumar, Advocate 

. ..... for information and necessary action. v. ~­
()\l'"_..r -

·---·"·~· -,- ~-. - \t-J/H-VI 
Registra((Ajmt 

~~r 



.··--._;':. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l3!1& ~~ 2o11 leq Dated: /71- -11- 2-0 '--' 0 I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Shazia Gul 
D/0 Gulam Mohd Bhat 
RIO Malik Angan Fateh Kadal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-768/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Lr [} lr e @J1Lt I R~IL::fDated: 
Copy forwarded to the: -

r-1'~~ 
(Mohammad Yasi~eigh) 

Registrar (Adm 
~~ ,, 

( 'J c- 11 .-- 2-D )_J \ ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. . 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Gul, Advocate 

...... for information and necessary action. 

p<J· \~ -~~{tr'r-'V1 Regis~ .)~ 
1\.X_..)) \\ -cv-vv-.......... \1 



~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /5 fJ 1- "'2o:bl }121 Dated: /1- .-/1 ~ U> 12--f 

. It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Syed Rehan Aijaz 
S/0 Syed Aijaz Hussain 
RIO Batapora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t A~...,s. r't\....-"Y" 
(~ha~~sin Beigh) 

Registrar (A~.~-

No: Lra~m-tr+/Y2trft,poated: /if-~ 11-l-o2-t¥~ ~\1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Rehan Aijaz, Advocate 

...... for information and necessary action. 

~. ~~b~,,~?/1 
Registrar (Adjt.)\ ,' 

~ ~,~, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON · 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Shatmanyu Sharma 
S/0 Goutam Kumar Sharma 
RIO H.No.5 Opp. J&K Grameen Bank Karwanda, Bhalwal, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77012021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
No: Y ~ 414, flo ,/rl~/lp Dated: 

(Mohammad Yasin e~·gh) 
Registrar~A m.) a\ . 

-¥~-- ~ 
11- ~II- :6./J)_f t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

. website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shatmanyu Sharma, Advocate 

...... for information and necessary action. ... 

ld&V'~ 
5!e:~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /31!)5' (}~ ~o.LJ,/fl.t;Dated: I::{- .--lf.-.2-0.:l-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Saima Rasool 
D/0 Gh. Rasool Padder 
RIO Macchbawan, Ganiepora, Shah Mohalla Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77112021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r7.v~~ 
(Mohammad Yasj,·n eigh) 

Registrar (Ad · .) \. 

~.,.., /P~~' I 1- ... II ~ ;_o 2J "ro 
• 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. · 
7. Ms. Saima Rasool, Advocate 

...... for information and necessary action. \ A~~ 

n . .'--L, "fb.-ij ~ 'l-1 
Registrar (~·t 

~/ ~,~, . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:124S tJ~ ~o.H/~~Dated: 11- .-{lr-,2 n '--f_ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Shabab Kafeel 
S/0 Kafeel Ahmed Khan 
RiO Kalaban, Kote Qusba, Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77212021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4& l6t-~F5/f2.9)l:f Dated: 
; I 

Copy forwarded to the: -

r?-~~~ 
(Mohammad Y~a1m Be1gh) 

Registrar ( \t 
~- \ \' /1: ~ , ~ 2-rJ 1-/ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shabab Kafeel, Advocate 

...... for information and necessary action. ~ ~~ ___..---

~~-J/7 
r'J .. -- 'b 
Registrar (A~·>t,1 
~~'g:r''' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:f3 Y1- &# ~ol!/f2et Dated: 11- .. f) .... }..o)__f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sameer Ahmad Rather 
S/0 Mushtaq Ahmad Rather 
RIO Chogal Pora, Damhal Hanjipora, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77312021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. t -()J'=. v1: r-\t P' Yi 
r-1 ~ \ 
(Mohammad Ya~s· Beigh) 

Registrar (A · -~ 
I o ~\..v---P.......-v-~ t\ 

No: ~t/CJA.oo- G 6 f /2..~/t! Dated: } S ~ IJ ~ 2-6 :2--/ / a.b 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sameer Ahmad Rather, Advocate 

...... for information and necessary action. 
1 

' _,..;-}~ 
r~· .. 0'1'" ~~?.1 

~- (I ., 



~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
ATJAMMU ·~ 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f 3 Yb o~ ~olt./R.4oated: {;{-.-If,._ ?--6 1-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sidhant Slathia 
S/0 Devinder Singh 
RIO Gurha Slathia, Vijaypur, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
1 

,...,. Vov;f 01--Y\ 

No: qrJ 113 .-~ q}es/(f Dated: 

(Mohammad Yasin Beigh) 
Registrar (A~.) 

tf~ J}-2p~ ~~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sidhant Slathia, Advocate 

...... for information and necessary action. \. . _A., ~ 

r~~ ~~~~?1 
Registrar (Ad)\t.J [b 
~ "t>;t,~1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:l34.f(!)-#:J.j)2J/{24 Dated: .1±--tl-2-o2-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Saqib Mushtaq 
S/0 Mushtaq Ahmad Bhat 
RJO Shaheed Gunj Srinagar, 
AlP Nowgam, Aribagh Colony, House No. 3B, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

is!:?uance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-775/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~~ r-1. ~..,\\.- r' 

(Moham i\. Beigh) 
Registrar (A .} 
~~ ' ,, 

No:4fJ I fJJ..,. (}f) {!2._q/ t:p Dated: If,_ 1!-- )._a 2-t ~' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. . President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saqib Mushtaq, Advocate 

...... for information and necessary action. \ v!. 

,--,' \___-A~ 
Registrar ~diJl.)\~ 
..J\f:~/~\'\ 

-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 134i( ~Ui?f/~ted: 17-/11 /J-o'Yt. 

It is hereby notified tliat vide High Court Order Dated 09.11.2021 

Mr. Saqib Fayaz Khan 
S/0 Fayaz Ahmad Khan 
RIO Chanpora Govt. Housing Colony, Dastgeer Lane Mohalla Iqbal Sahib, 
Natipora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~ r-u· ~~,,rY' 
{Mohammad Yas~in Beigh) 

Registrar {Ad · ) 
\/.' q\ 

I ;:;-/11/~>tA ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saqib Fayaz Khan, Advocate 

...... for information and necessary action. 

~ ~vJ.~ 
rl. -~ fJV"/;·.-
Registrar (Ajfm.~ 

~/~\'' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
.'>~ AT JAMMU 

{Itxercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/343 tJ £ 2c2J j12q Dated: / ¥--.- I { ,_ kO )__/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Syed Zubair Ahmad 
S/0 Syed Tufail Ahmad 
RIO Village Gingal-Upper, Uri, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1-v~~ 
(Mohammaa Yasin Beigh) 

No: ~ ro 165- fl) R4fbpDated: 

Registrar (~0 • 

~~ ,, 
f 1:- ".- 2-.cJt)- :.--- ~ft 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Zubair Ahmad, Advocate 

...... for information and necessary action~. v~,..,. 

Registrar~A · m~\ 
~ ,, 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3f3 (I)#:J,o)J feqoated: I 1: -tt ..- '2.-o 1-t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Shadab Khan 
S/0 lmtiyaz Ahmad Khan 
RIO Pinjura, Rayathpora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-77812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r~· ~CAP-~! ,..,,_y\ 
(Mohammad Yasin Beigh) 

Registrar (A~·>t. 
No:qfl2?1--12J,/f(q,/&poated: 11:~ffP- ;lo2-t:-¥~ ~f 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shadab Khan, Advocate 

...... for information and necessary action. ~,. . J . 

rJ. ~OV':;.rf-:-:Yl 

--~~ ,~ . 

~ /-~~ 



: .· ,. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sanna Shabir 
S/0 Shabir Ahmad Khan 
RIO Chanapora, Sir Syed Lane, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-779/2021 in the roll of Advocate maintained by this Registry . 

. The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~~~,,~r' 
~-~ 
(Mohammad Yasin Beigh) 

Registrar(~.)~· 
l:t -fl~2tJ2-f+~- ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanna Shabir, Advocate 

...... for information and necessary action. . vJ.. ~ 

r)" v.~-~ 
Registrar (A~.)\ 
~.~o '' .,.-., pvvw -/ \ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:! ~5"'6 ~t Qp2-t/,r2q Dated: J 7= .-.f r- lt? 2-( 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Shazia Rasheed 
D/0 Abdul Rasheed Sheikh 
RIO Miher Sheeri, Peer Mohalla, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-780/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
/ 

~ ~~~_r\\~):.A 
r~· ~ 
(Mohammad Yasin Beigh) 

Registrar (A~m. 
). ..-X~- II\ 

No: Lffiex§;-b ~ tfl~/L=fDated: /;;-"' /(.- )_o)_f "v\-"'~ · 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High -Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shazia Rasheed, Advocate 

...... for information and necessary action. k, _ vJ. ~ 
rlv ~~;_/,/' 
~)t~,\~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council um;Ier Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f '3 .fs-(}/))._ol.J}/211 Dated: 11:.,.11-- M~f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sajad Ahmad Lone 
S/0 Gh. Ahmad Lone 
RIO Mantrigam Bandipora, Lonepora, District Bandipora 

-
has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-781/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
(Mohammad Yasin Beigli) 

No:~ 9 .l f6 ---61-} f( ~}Lpoated: 
Registrar (A~.) \ 

-k::::"~ ~\ 
I ;;-- ..- tf ..- 2-o l-t ..,...-~~~ - " 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Lone, Advocate 

...... for information and necessary acti:., • ~ OV' ~ 

Registrar (At!lmt, I 
~~~fot.t;\' 



· A."" HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l3)lf {j g )..o2,1Jtq Dated: / 1--f 1- '2-tJl-/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sabya Khan 
D/0 Bilal Ahmad Khan 
RIO Lalan, Bonpura, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-782/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Ytf;l49,..).>)/2~ {Lpoated: 

Copy forwarded to the: -

\ ~vJ.r\9,yi 
r'J' ~ I 
(Mohammad Yasin Be1gh) 

Registrar (Aqfn.) \ 
. .J6 . ...,.P_..... ~ ,, 

1""--..-- If<--- 2-d 2- r ~vr-~· _, / ~ 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
7. Ms. Sabya Khan, Advocate 

...... for information and necessary action. \·. ~- _ 

rl' \_--A~ 
Registrar (~!L~ 
~~%\'-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3.f3 C9t ~ 611} f6/Dated: 11-: -If - )._()2_ f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Suhail Hussain 
S/0 Farooq Ahmad Shah 
RIO Pampore Namblabal, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-783/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r>·~~~ 
(Mohamm-ad Yasin Beigh) 

Registrar (~A.)\ 
fop tn J ~~ 'e\ No:Ltt92-Yl.-lf~.R4/LfDated: }?f n /P-2-o).J t.-' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Pulwama. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhail Hussain, Advocate 

...... for information and necessary actio~. ~ ~ 

Registrar (~-\_-, b '1 ,. ' 
1 

~~-~\' . 



/ 

t'., 

~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 13 f.2. ~ i ).a.l} l f20Dated: I 1- --I ,1 .- 2_o 2-} 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sheetal Singh Rathore 
S/0 Regent Singh 
RIO Umalla, Jakhani, Near Laxmi Tent House, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~<~~ 
(Mohammad Yasin Be1gh) 

No: 4 @~3f'.-l.f} Uzq [Lpoated: 
i 

Regi~trar ~) 

/1--I!~W2-/ ~ n\'1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. · Mr. Sheetal Singh Rathore, Advocate 

...... for information and necessary action. 

~~/ 1\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 3 5'1 ~ f Y.._o)J I Ryoated: ( 1- r II ,_ l a)._} 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Syed Shazia 
D/0 Syed Nazir Ahmad 
RIO Nooripora, Pattan, Distrtict Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-78512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional· licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

f -~ vl ,.-{t~,.::\ 
r;· ~ 

No: Lf $ :A:lfJ ~ 3 ~ {£4,/Lp Dated: 

(Mohammad Yasin Beigh) 
Registrar ()td .)\ 
--K~ t\ f1 " U ... )_c})_CV\/~ t 

. ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Syed Shazia, Advocate 

...... for information and necessary action. \ A ~ . 

"'. \_/' ~ ,-- ~---2--1 
Registrar ~.:J) 

~~ .... ~P\'\ 
.J 



I.~-.-:-~.· 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f:3 SO ()~ ~ttll /124 Dated: 11:..-rf- )._ o 2--1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sameer Ahmad Beigh 
S/0 Abdul Ahad Beigh 
RIO Kunusa Guzerbal Bonakote, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-786/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,..., . \ ... ~~ .,..,, .... 'y! 
(Moham~~n Beigli 

Registrar (A!.)\ 
No:~(/2!J.,.2t-1 f2~{/;J Dated: t1-- ff --2-&2-f ~\,~, ~· ,q 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. . 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sameer Ahmad Beigh, Advocate 

...... for information and necessary action. , 

"" . ~ W>l':,.). ...-\1 ~ --:Y1 
Registrar (~·m~ ,, 
~ .... \t 



4_:t HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fJ q 9 0~ ~ol-) /&_~Dated: J "f ,_ / r .-1-f> )_f 
v I ' 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sumara Javid Khan 
D/0 Javid Ahmad Khan 
RIO Sail Chursoo Awantipora, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-787/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 4~7v!Lf-~<J /f2_4/Lp Dated: 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sumara Javid Khan, Advocate 

...... for information and necessary action. . ~~~ 

rrr ~ rfi-Y1 
Registrar (Ac6n.} 

~/~~'\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH ·@ 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3t3 &p }o.ll}l?~Dated: I± '"fl ,_ l-t>l-f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sajad Ahmad 
S/0 Hakim Din · 
RIO 04 Dhanour Faral, Arnas, District Reasi 
AlP Ward No.18 Rount, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-788/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1' ~~~ 
(MohamniaCI Yasin Beigh) 

Registrar (A}Mdfl'll) 

) 
~\,.N-f- ~I? Q\ 1- or- f).,- 20 )_f ... \. tb 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. · 
7. Mr. Sajad Ahmad, Advocate 

...... for information and necessary action. ~ ~ fJJ' ..;1:__........-

n . \_/'~r' ,.,rrrr--YTYT 
Registrar (Adi]J.) 0 

~/ ~\·' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:f:362- $jJJJ2-J)f24 Dated: /1- ~f!-2tJ2-l 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sumaya 
D/0 Sheikh Fayaz Ahmad 
RIO Tankipora, Srinagar 
AlP Hamdania Colony Sector 3, Bemina, H.No.618/9, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-78912021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:CtfJ§o6 -12,fl2G/L-f Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

. Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sumaya, Advocate 

. ..... for information and necessary actio:-.. ~~ 

Registrar (~'1·! \ b 
~~/ ~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ).3 61 ~i )J?)_t}f~ Dated: J ;J ..-/I -)..a)_} 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sandus Sayeed 
D/0 Mohammad Sayeed Dar 
RIO Nowpora Kalan, Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-790/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~fJ i CJA,. 3a.r,ffl~}Lp Dated: 

.,-, . Vov:v!: ;.-u-'y1 
(Mohammad Vas in 

6
Beigh) 

Registrar (A~.) 
~...,...P_ ,, 

' -;r ~ If- )_a 1 r - J\- / ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sand us Sayeed, Advocate 

.... · .. for information and necessary action. ~~-.. 
~ ;> 

~ r · f,b••···t\'""")/1 
Registrar~·>t,' 
~~JPf:'\\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f3hll u-f J.alJ /llCr Dated: /f: """II-UP )_f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Sandeep Kumar 
S/0 Roshan Lal 
RIO Kandna Tagood, Mughalmaidan, District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-791/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. \. ~w~ 
(Qham~~i-~n . eigti) 

Registrar (Ad ) ', \ --¥wA..- ,,, 
No:~t9~91-9i-/R~/Lpoated: 11--tf,_ J-4)-J t 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sandeep Kumar, Advocate 

...... for information and necessary action. 

r~· ~1At~1-YI 
Registrar {A~., 

~~-- JP;t) '' 



r·· -... : 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Sobiya Manzoor Pullo 
D/0 Manzoor Ahmad Pullo 
RIO M.A. Link Road Munawarabad, Ikhwan Chowk, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-792/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 

No: 4 [Q ~gLt ..- CJ0/12~/hp Dated: 

{Mohammad Yas~in Be1gh) 
Registrar {Ad .)\ 
~~ ,, 

)7- -//..- 2-oL-1 ~ '( _. t · 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sobiya Manzoor Pullo, Advocate 

...... for information and necessary action. 

~ 
r) .- . ()J'-_ ~ r-Y1 

~"vv-P, '\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 3 4"- of ~11 )~0 Dated: IT,_ )/ - 2-o k, 
It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Tasia Nisar 
D/0 Nisar Ahmad Naikoo 
RIO Zaban Matipora, Yaripora, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-793/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t w,;. ,..,~Yl 
~· /\.../1 ~ \ 
(Mohammad Yas:i"n eigh) 

Registrar (Adm) \ 

No: 4 (J/:;1-.rf ~/r{qj&poated: I '1-- I 1-2- o )_ 1 ..0f'4 . 1.' I\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. · CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tasia Nisar, Advocate 

...... for information and necessary action. \. A~ 

r)• ~·. ~~fi~¥1 
Registrar (Mm.\ \ · 

~~''' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 41 l!{ ~011/Rq Dated: /6 ..- IP ... 26 :Lt 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Tehreem Bashir 
D/0 Bashir Ahmad Pahloo 
RIO Chandpora Harwan, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~.v00~ 
' \ 

(Mohammad Ya~s·n eigh) 
Registrar (Ad ) · 

16- II_,_ :la '-I ~\AM'..,- ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tehreem Bashir, Advocate 

...... for information and necessary action. ~ .._.,; _ ,. .A 

Cf.j . v ., r-J• ,....,, ...... 

Registra (Adjt.), \ 

~~ ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l34o o-j »J;2djl24 Dated: 16 ~fl.,_ )-o)J 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Towqeer Ul Rasool Zargar 
S/0 Muhammad Yousuf Zargar 
RIO Hergam Shopian, Baba Mohalla, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-~ -v {)oJ': _).~I .-'Yl 
(Mohammad Yasin Beigh) 

Registrar (~A.)( 
_k~ e\ 

No:4ti J 4o < 46/Rq{L:-f Dated: /6.,.. )/,..:La 2.{ -- '( t 

. Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. . CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Towqeer Ul Rasool Zargar, Advocate 

...... for information and necessary action. ~. ~ ~ 

~~istk4.)~ 
~~!):X~\'' 



~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/33~ ej~o2-1}(2qDated: /h <r-11---2 el-l 

· It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Tafazul Maqbool Mir 
S/0 Mohammad Maq boo I Mir 
RIO Wanihama Beerwah, Hussani Mohalla, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79612021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' -~~~ ri 4 /\_/" ~b...-n 

No:4tJI33-.3CJ/f20,1D·f Dated: 

(Mohammad Yasin Beigh) 
Registrar (Ad}\.)\ 

16~ tl-1-o)/ ~ ~" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. • 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tafazul Maqbool Mir, Advocate 

.. .... for information and necessary action. ~ ' 
().)'- ,pp' T "'\,.A 

/1. . 6"n.- y I 

Registrar (A~Q ,~ 
--¥~-- ~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 3@ af:JJJJ-,//2~Dated: /6 ~ If..-- 2.0 2- l 
I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Tahir Ahmad Mir 
S/0 Gh. Mohi UdDin Mir 
RIO Jabdan, Rashanpora, District Kupwara 
AlP Dudderhama, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

__,-~~ 
(Mohammad Yasin Beigh) 

Registrar (Ad~ \ 

No:~f}ft).A-~2-/f-_4/L:poated: /6 .-/1-- 2-o2..! f~_,... n '' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tahir Ahmad Mir, Advocate 

. ..... for information and necessary action. \ ... , _ __ ,-

/1 . \./ cv-~1--i-1 
Registrar (A1Jn·~' 

~-~'''' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J 3 31= of ~o2.1jPqDated: /y{ ..-I/.- 2£J 2-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 · 

Mr. Tabeer Saif 
S/0 Mr. Saif Ud Din Bhat 
RIO Arigam Khansahib, Budgam 
AlP Hyderpora, Rehmat A bad Colony, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79812021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
1 

,..., . V<VV:""":::w:YI 

No:4.& I I 9-JS Je c; f .L.,p Dated: 

(Mohammad Yasin Bei\h) 
Registrar (Ad~ 

16 ~ u~ 26''--' ~/ ~ ~' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tabeer Saif, Advocate 

. ..... for information and necessary action~ • v ()J' v:., r ~ 
Registrar (A!!r·! \o\ 
~\vv--9/ ..Ptt\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: [336 (J~ ~)J)f29Dated: 16 ~ II or 2-JJ)_f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Tanveer Ahmad Bhat 
S/0 Ab Ahad Bhat 
RIO Ajas Waza Mohalla 'B', District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-799/2021 in the roll of Advocate maintained by this Registry .. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ON"_~ ~n;Yl 
~· \_/ 
(Mohammad Yasin Be\tgh) 

Registrar (~d .) 

16'" t/ r :La )_r¥~-- tt 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

. website. 
6. lncharge Chief Librarian, High -Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tanveer Ahmad Bhat, Advocate 

...... for information and necessary action. or 

F)"\ A~ 
Regist~.·) q 
~,--JP1b\ 

t :'. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:/ 33.J fY~ ;2o2tlf2Goated: /6.- II .... 2 old 
V I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Tanveer Ali Tantray 
S/0 Ali Mohd. Tantray 
RIO Parnewah, Khansahib, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-800/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ........, . v 0'!:;.,) .... , \~ "Yi 
(Mohammaa Yas~·n eigh) 

Registrar (Ad .) \ 

No: 4fJ 0 (JJ- -fl (J /£9//;:f Dated: )b ~ f 1- 2-o 2-l ~- ~' 11 

Copy forwarded to the: -

1. · Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tanveer Ali Tantray, Advocate 

...... for information and necessary action. \. , 

,., . \..--r /)V' ~ 
Registrar (~tl~f) 1\) ~ 
~~t'\ 



/ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l33y tJfd!Jujf21 Dated: ( h .-- It ~ kOl-1 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Umhani Rashid 
D/0 Ab Rashid Dar 
RIO Shutloo Rafiabad, Rohama, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-801/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

n· V~--\\_:1--4 
(Mohammad Yasin eigll) 

Registrar (Adm) 

No:lf&of{::BI/£~/{:foated: /h -1/-).o)_f~ t"£ 
11 

Copy forwarde~ to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

· information and also keeping record of the same. 
7. Ms. Umhani Rashid, Advocate 

...... for information and necessary action. \ /'I ~ 

Q9i~;it¥ia-r-(Ad~r1- .\- , 
~" .,._9 . ' ,, 

4:=·~.,-- t~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /833 6£ ~o2IJ([2~ Dated: /6 ,_If~ 2o 2 t 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Ulfat Jan 
D/0 Gh. Rasool Bhat 
RIO Bakura, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-802/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. ··secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next i.ssue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ulfat Jan, Advocate 

..... .for information and necessary actio~. ~~ 

Registrar <~tnJ I 

~1.,-P---~6 t 1\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /332 t3~ ~21/tLc, Dated: 16 ~ II~ 2 o 2-r 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. U rvashi Vaid 
D/0 Devki Nandan 
RIO VPO Paloura Opp. Raina Hr. Sec. School, Jammu North, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No. JK-803/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate :is ordered there before . 

.....,.~~~ 
(Mohammad Yasin eigh) 

Registrar (Ad · 

I 
__.j(:;~ . ,, 

No: Lr fJ fJ bB ... 67- R4/bf Dated: f 6 - 11 : )_C) .2-/ \ \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. U rvashi Vaid, Advocate 

...... for information and necessary acti~ • ~ ()/' vJ-...-11-v1 

¥\v--1'..-- ' t '\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /33~ ~f!to'-1,1~9 Dated: /6.- f f:.2_6;L/ 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Umar Mehraj Banday 
S/0 Mehraj Ud Din Banday 
RIO Najan Beerwah, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80412021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
t ~--

\ A~ ~~n;.:y-1 
{Mcih~m~i~ Beigh) 

Registrar (Ad~) • 

No: 4So 53·!;~ /fZA[t_,p Dated: 16 ..- I I~ ).o 2-l ~~~~ 
Copy forwarded to the: -

1. · Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. U mar Mehraj Ban day, Advocate 

...... for information and necessary action. - ~ ~ _ 

r-,· ,~pv: ;-' -~ 
Registrar (A~J_ 

~-n\' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f.33o (}~ ~02-1 }12~ Dated: /6 ~ .II -- 2-b 2-f 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Vishal Veer Singh Langeh 
S/0 Karan Singh 
RIO Halqa, Marh, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80512021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

~·~p~ 
(Mohammaa Yasin Beigh) 

Registrar (Adpt.) \,, 

f6-ff--:Lo2-l ~--n\ 
Copy forwarde to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishal Veer Singh Langeh, Advocate 

...... for information and necessary action. w ~, . ~ 
51~ ~_rH-1/1 
Regist (cl£.) \,~ 
~--~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3~9 &(2Jylt }124 Dated: / !,'<"" t I~ 2-o )_ r 

· It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Yasmeen Shiraz 
D/0 Shiraz Ahmad Hafiz 
RIO Kha Bazar, Janglatmandi, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-806/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~~ ~· ~ ~~n- ,, 
(Mohammad Yas~in 8 tgh) 

Registrar (Adm. \ 

No:4tJ6'>9-4t;/Rql!.:poated: /6- II-2-oJ-~ t.~ '' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Y asmeen Shiraz, Advocate 

...... for information and necessary action. ~ ~ v3-~ 

~: ~~-,/0 
Reg1strar (~mj.\b 
~~~\'' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

@ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Younis Jehangir 
S/0 Ghulam Mohammad Ganai 
RIO Paripora Magam, Near Govt. Middle School Paripora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80712021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:Lre 3Lft -1rt/fl~/!;p Dated: /1- -- !f ~--
Copy forwarded to the: -

__,.~~~ 
(Mohammad Yasin Beigh) 

Registrar§(A~m.) 

) _ _tJ2-/ vA/ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

· website. 
6. lncharge Chief Librarian, High . Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Younis Jehangir, Advocate 

...... for information and necessary action. (. 

,..,. ~o-r~ 
Registra,.,m.) \~.--\I -Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f3t 6 ~f ~o2f /t<q Dated: /1:=--- II.- )_cJ)_f 
0 I 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Zia UdDin Yousuf 
S/0 Mohd Yousuf Mir 
RIO Syed Pora Hamchi Hazratbal, Srinagar North, Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-808/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

('""). ~ OV' ~ --11 ~ 
(Mohammad Yasin Beigh) 

Registrar (A~m 
._16 .. -JL ,, 

No:lr(J33~-§/)/R4/6f Dated: /1. I/- :Zo21 -y- ~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Sri nagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zia UdDin Yousuf, Advocate 

...... for information and necessary action. ~ _ ~ ~J,f 

r~ . \.__./' ov-'lb ...- f tr· 
Registrar~A i .) 

~\.v.r-9---- b u 
. ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Ms. Zubeera Ayoub 
D/0 Mohammad Ayoub Dar 
RIO Ladoora Rafiabad, Watergam, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-809/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~{} ?t-1-35/f?S /tc{J Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K Jammu· for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zubeera Ayoub, Advocate 

...... for information and necessary action. _..;., ~ 

...... v~b~';.;.v'1V1 
Registrar (~mJ: 
~wvJ- KG\' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3 &4 o!Jto2-t/r2-9Dated: /¢- .-f!~ .2-&U 

It is hereby notified that vide High Court Order Dated 09.11.2021 

Mr. Zahid Ul Islam 
S/0 Mohd Sidiq Ganai 
RIO Charar I Sharief, Sarband, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81 0/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t. ~v-l- --~\\;,/t ~· ~ ~\t..-'Yf 
(Mohammad Yasin BeiQh) 

Registrar (A~·t,, 

No:~$ 3la-2~/12~/6poated: } - -fi~:LtY '. 7 ~,, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Zahid Ul ~' Advecate 

. ..... for information and necessary action. 
I 

n· ~~ffrv} 

J\ 
~-- L~\'\ 

-·.' 
..c:i:_~ 1 


